
THE GAU HTI HIGH COU RT ATGUWAHATI

(THE HIGH COURT OF ASSAM:NAGALAND:MIZORAM AND ARUNACHAL PRADESH)

N OT IF IC AT ION
Dated: Guwahati, the 18

h April, 2024

I L4 3770 ### The Gauhati High Court has been pleased to
IN c.

direct all the Judicial Officers of Nagaland to attend the " State Level Workshop on POCSO

and NDPS Acts'organized by the High Cou rt Legal Services Committee, Kohima Bench on

27.04.2024 at Rhododenron Hall, Police Complex' Chumoukedima, Nagaland'

A copy of the progarmme is enclosed along with the notification'

By Order
Sd/- S'Dhar

Registra(ludicial)

action.

Memo No. Hc'vIr-133(Pt .tl t zol,/' t 7 77 F@ /A' Dated: t8'o4-2o24

Copy forwarded for information & necessary action to:

1. The Secretary to the Govt' of Nagaland' lustice and Law Department' Kohima'

2. The principar Accountal Gen"rJt (mq, Kohima, Nagaland for information and necessary

[The Ofl|cers are Ptaced on deputation for the program on condition that (a) the

officercwittbetrcatedasondutyduringthetrainingperiod&(b)theywillbe
entitted T.A. & D.A. as admissible under the RulesJ'

3. The Registrar (Admin '/Vigilance), Gauhati High Court' Guwahati'

4. The Registra"cum-principJ i"iretary to Hon'bte the chief lustice, Gauhati High court,

Guwahati.

5. The Registrar, Gauhati High Court, Kohima Bench' Kohima

lUe is rquesti to inform all the fudicial Officers of his State to attend

th e works h oP a cco d i n g I Y)'

6. The Project Manager, Gauhati High Court, Guwahati'

(Heis,equ.st.afu.Uptoadthenotificationimmediatetytotheofficial
websiie of the Gauhati High Courq Guwahati)'

7. The Administrative officer, Julcial Academy, Assam with a request to place the Notification

before the Hon'ble Director, Judicial Academy, Assam'

8. The P.S. to Hon'ble Mr. lustice Manash Ranjan Pathak' Gauhati High Court' Guwahati'
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g.ThecAtotheRegistrarGeneral,GauhatiHighCourt,Guwahati.

10. Office file.

[THE LIST OF OFFICERS HEREINABOVE IS NOT NECESSARILY IN ORDER OF SE IORITY]
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f,Iffi t0unT L]fill $DnYIffS t0ililmH, f,Of,Ilft B]t{0[

1-day State-Level Workshop on POCSO and NDPS Acts

venue: Rhododendron Halt, Police complex, Chumoukedima.

Datei 27 .04.2024 (Satu rdaY)

National Anthem
09:35 A.M Welcome Address Hon'ble Mr. Justice Budi Habung

Jud e. Gauhati Hi h Court

Address Shri. Anoop Kinchi, IAS
Commissioner & Secretary

Departrnent of Personnel & Administrative
Reforms. and

Comm issioner & Secretat-1

Department ol- Lau' & Justice
Govt. of Na land

09:50 A.M. Address Shri. V. Kczo,
Commission & Secretary

Depanment of Health & Family Welfare

Gort. of Na and

09:55 A.M Address Shri. Rupin Sharma, IPS
DGP, Na and

l0:00 A.M NSLSA Theme Song Dimapur District Legal Services Autho nt!v

(DDLSA)

Shri. Ajongba lmchen
Re gistrar-cum-SecretarY

High Court Legal Services Committee

Gauhati Hi h Court Kohima Elench

Inaugural Session
(09:30-10:30 AM.)

AII Guests & participants to be seated09:20 A.M
09:30 A.M. Arrival of the

Hon'ble Governor of Na land

Presentation09:40 A.M
09:45 A.M

Hon'ble Govemor of tr-a landInau ural Addressl0:05 A.M
Votc of thanks

National Anthem

TEA BRET\K



Working Session
Venuc Rhododendron Hall, Police complex, Chumoukedime.
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Session-I
Protection of Children from Sexual Offenccs Act (POCSO)

(10:30-01:15 P.M.)

Presumption under Section 29 and

Section 30 ol POCSO Act -
Applicatiorr and challenges

Resource Person

Hon'ble Mr. Justice (Retd.) Mir
Alfaz Ali

Director. Judicial Academ.v. Assam

Dr. Shaibl'e Saldanha, IIID
Co-founder Enfold Trust.

Consultant gynaecologl' & Child
Protection trainer

Shri. Rupin Sharma, IPS
DGP. Na land

Shri S.P. Moitra
District & Sessions Judge (Retired)

Time

l0:30 A.M.
to

I l:30 A.lvl.

I l:i0 A.M
to

0l:00 P.M

0l:00 P.M
to

0l:15 P.M
0l:15 P.M.

to
02:15 P.M.

Lnplementation of the POCSO ACT
2012.

Challcngcs and Solution

the Slate of Na land

Narcotics & Psl chotropic Substance Act.
t985
. Bail in snrall. internrcdiate &
commercial quantitl
. Bail Sec -i7: recording of satisfaction
o Seizure
o Conscious Possession
o Quantitl'- srnall. intemrediate and

comrnercial
o Understanding ol'Sec 41.42 & 43

o Presumplion and Culpable \4ental
State
o Probation ol'Offenders Act. 1958 &
other retbrmator) measures NDPS \\'ith
special relerence to N4olranlal Judgntent

lnteraction

I.L]NCTl BREAK

Session-II
Narcotic Drugs and Psy'chotropic Substances Act (NDPS)

(02:15-0,1:15 P.M.)

NDPS Act: lssues & Challenges facing
02: l5 P.lvj

to

02:30 P.M

02:30 P.M.
to

04:00 P.M.

Subject

04:00 P.M
to

04: t 5 P.lt4

Intcraction


